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CENTRAL ADMINISTRATIVE TRIBUNAL ALLAHABAD

Registratien T.A Ne, 1470 ef 13987,

e e R e

Maheshwari Sharma evessescescee Petitiener,

Versus,

Unien ef India & Others, s+esss RES8pONdents,

Hen'ble A,Johri,A.M,
Hen'ble G.S.Sharma,J,M,

By this Writ pPetitien received en transfer frem the
Allahabad High Ceurt under sectien-29 ef the Administrative Tribunals
Act,1385 the petitioner had challenged an erder remeving him frem

service under Rule-14(II) of the Railway servants Discipline & Appeal

rules 1968 and had prayed that the impugned erdar may be guashed,
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We have heard Shri,V.Singh, Accerding te him the respondents have
already considered the appeal filed by the petitioner against the
impugned erder and medified the erder of dismissal by re-instating the
petitiener and treating the peried between ths date of dismissal and
re-instatement as Dies-non, By an applicatien Ne.62-A eof 1988 which

is before us teday, the learned cnunall has sought fer amendment
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of the Writ petitien which was Hixeddyy in 1984, By this amendment
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application the relief clause is sought te be amended, In sur epinien,

this amendment applicatien #s being against an erder dated 21,.8.86,
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which was served en the petitioner en 19.,3,87 is net maintainable as
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net enly it has been filed much beyond the peried ef limitation but
B
original relief dees net exist. The learned cmunsel furthar submits

that he.dees net want te press this petitien and he will file a fresh
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applicatien against new cause ef action, In view of the same we

dismiss the amendment applicatien as well as the Wwrit pPetitien
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which has became infructuous, The learned ceunsel may file a
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fresh applicatien againat the present gri-uancﬁ{uxplnining the

reason fer delay in filing the same,

The petitien is dispesed ef accerdingly withoeut any
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Member (J) Member(A)

erder as te coests,

Dated: 3rd Febrywary,1389,
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